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financial institiJtions. In a number of cases 
W9 wil inlroduoe 'single window system* so 
that dents do not have to waste ^ e  in 
banks. Rules will not be allowed to become 
bottlenecks. The suggestions made wilt be 
taken into account and we will monitor their 
implementation.

[EngBsm

MR SPEAKER: Q.No.62 has been 
postponed and Q.No.63 has been trans> 
ferred.NowQ.No.64.

Tripartite Share Deal by a Nationalised 
Bank

[Translation]

*64. SHRI BRU BHUSHAN TIWARI: 
WiH the Minister of FINANCE be pleased to 
State:

(a) ¥vhether Government have received 
a complaint about one of the nationalised 
banks having entered into a tripartite deal in 
which shares bek>nging to a Tea Estate 
Sterling Company mortgaged with the Lon
don Branch of th^ bank wouki be sokJ out to 
another Company which in tum woukJ fur
ther transfer tho^ shares to a third Com
pany. with the knowledge of the t>ank. and

(b)if so, the action taken by Govern
ment in this regard?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a)and (b). AState- 
ment is given bebw.

STATEMENT

Presumably, the Hon'ble Member is 
referring to the sale agreement entered into 
by the Punjab Natk>nal Bank for the sale of 
shares of Jokai Tea Hokiings Ltd. which 
were heU as security against the facilities 
granted by the erstwhile London branch of 
the bank to one of its constituents. The Bank 
hekl these shares. Nigerian & Sudanese 
Bills and some immovable properties in the 
advances made in the account of Esal 
(Commodities) Ltd. (now urKier lk)uidatk>n).

While the Bank has recovered part of is  
outstanding dues in the account, it is taking 
steps to realise the remaining dues, inter 
alia, by disposal of the pledged securities, 
resorting to legal actons etc. As part of this 
proce^. the bank has entered into an agree
ment preceded by a Memorandum of Under
standing for the sale of pledged shares on 
prices based on the opinbns of two tea 
estate valuers and the recommendatbns of 
an expert committee set up by the bank.

The Govemment had received a com* 
plaint alleging that the purchaser will sell the 
shares to a third party at a higher proe. 
Punjab Natkmal Bank has reported that it 
has no such informatk>n and that it had also 
taken the safeguard of obtaining an expert 
opinion t)efore finalising the sale agreement.

SHRI BRU BHUSHAN TIWARI: On the 
basis of information contained in the state
ment laid on the table, I wouki like to know 
from the hon. Finance Minister as to whether 
Ministry of Finance made any independent 
enquiry through its own agerKses into this 
fraudulent deal of money in whrch all sorts of 
irregularities were committed in transfer of 
shares or whether the reply has been given 
merely on the basis of information furnished 
by the Punjab NatkKial Bank? So far as my 
information goes, bungling involving 1.5 cfore 
dollars, i.e. Rs. 20 crore. has been made in 
the deal and the London txanch of Punjab 
National Bank is reported to k>e invohred in 
this bungling and irregularities, as a result of 
whk:h the saki branch of the t>ank has been 
cbsed. So I would like to have a categorical 
reply from the hon. Minister as to whether 
the informatbn contained in the statement 
laki on the tak>le is based on the kiformatkNi 
furnished by the Punjab Natbnal Bank or 
whether information has been gathered 
through the offbers of the Ministry of Fi
nance. Directorate of Enforcement or C.B.I.?

PROF.MADHU DANDAVATE: We have 
tried to enquire into the matter through vari
ous agencies. A report has been received 
from Punjab Natbnal Bank also and it has 
been stated in it that the tripartite deal has 
been entered into on the basis of competitive
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ratos and proper price structure. But we 
have leceived letters also giving a different 
region. One of the hon. Members of this 
House Shri Samrendra Kundu hasaiso writ
ten to me about the deal. My other col
leagues have also furnished information in 
this regard. After receiving a report, from 
Punjab National Bank, we requested the 
Reserve Bank of India to make an independ- 
ent enquiry into this matter and apprise us of 
the fads of the case. Final dedsk>n win k)e 
taken after receiving the report from the 
Reserve Bank of India.

SHRI BRU BHUSHAN TIWARI; I wouki 
also like to know whether the representa" 
tives of the Punjab Natbnal Bank, who vis
ited London, met the representatives of the 
A.N.Z and the City Bank? For whom these 
banks were working for? According to my 
informatk>n, these banks were striving for 
entering into an agreement through some 
unknown third party. I wouW like to know 
whether representatives of Punjab Natkxial 
Banks met the representatives of these 
banks?

PROF. MADHU DANDAVATE; Hon. 
Speaker, Sir, in order to obtain bans from 
the London t>ranch of the Bank, shares were 
heki as security. These shares were soM to 
a third party. Names of some persons have 
been mentbned and their names are also 
with us. It has been alleged that those shares 
were soM at a conskSerable profit. These 
shares were not soM at a reasonable prk:e. 
We have also received a verson from Punjab 
Natk>nal Bank in this regard. We have also 
taken up the matter with the Resen̂ e Bank. 
We ham asked the Reserve Bank of India to 
give a report in the light of the report of 
Punjab Natk>nal Bank. We virill enquire into 
tfie matter keeping in view the questkms 
raised in the House and information received 
by us.

SHRI BRU BHUSHAN TIWARI; Hon. 
Speaker. Sir, Iputa very spedfcquestk>nto 
the hon. Minister, but he dki not reply it. I 
asked him whether representatives d  tfie 
Indian Bank had a tali with the representa-

lives of the City Bank? My last questkm is 
thaL...(/ntem|3rioi?s)....

MR. SPEAKER: Mr. Tiwari, now you 
cannot put any more quesHons....... {Inter
ruption^

PROF. PREM KUMAR DHUMAL; Mr. 
Speaker. Sir. a number of complaints about 
the working of the l>anks are often received. 
These complaints relate to a>miptkMi. delay 
in sanctk>ning k>ans and sale of shares, etc. 
I wouM like to know wfietfier the Govemment 
propose to make some provisk>ns so as to 
be able to exercise complete control on tfie 
working of banks. Often it has been ob
served that the informatk>n sought through 
letters, is not given in time or inoorrect infor
mation is given. The Govemment does not 
have full control over-banking system. IwouU 
like to know whether Govemment propose 
to bring any legislation to ensure effective 
control over banking system so that delay in 
obtaining reports from different agencies 
couM be avokied? In my view, a oomprefien- 
sive legislation must be brought so tfiat 
Govemment coukf exercise control over 
banking system.

PROF. MADHU DANDAVATE; Mr. 
Speaker, Sir. this question relates to tripar
tite deal. You have to deckie as to wfiether 
this questk>n asked by the lion. Member is 
related to the original questkxi

MR. SPEAKER: It does not come under 
the purview of the main question. Therefore, 
you need not reply it.

[English]

PROF.N.G. RANGA: But he deserves a 
faithful answer.

MR. SPEAKER: The Minister does not 
volunteer an answer.

(bnerrupUons)

[Translation]

SHRI MOHAMMAD SHAFI: Hon.
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Speaker. Sir, ail work has oome to a stand 
stiINn Jammu and Kashmir due to imposition 
of curfew. Banks are closed there. Transac> 
tions in banks take place only for limited 
hours when curfew is 
lifted.... {Interruptions).....

MR. SPEAKER: You may please ask 
specific question.

SHRI MOHAMMAD SHAFI: I am com
ing to the particular point. When curfew is 
lifted, banks open and the people rush to 
banks for obtaining drafts and drawing money 
but bank employees refuse to issue drafts or 
give money. Will the Finance Minister issue 
necessary instructions to the banks to en
sure smooth issuance of drafts and with
drawal of money? Businessmen are facing 
great difficulties there

PROF. MADHU DANDAVATE: Hon. 
Speaker, Sir, the original question relates to 
the London branch of the Punjab National 
Bank and his question is about Jammu- 
Kashmir. How can I answer it*̂

[English]

SHRI SAMARENDRA KUNDU; I am 
grateful to the Finance Minister that immedi
ately when he received a letter from me he 
has intervened ; otherwise our country would 
have been defrauded by about Rs. 30 crores.

In the statement that the Hon. Minister 
has given the last four lines of the first 
paragraph read as:

**As part of this process, the bank 
has intered into an agreement 
preceded by a Memorandum of 
Understanding for the sale of 
pledged shares on prices based on 
the opinions of the two tea estate 
valuers and the recommendations 
of an Expert Committee set up by 
the bank."

I would like to know as to with whom has 
this agreement been entered into. If the 
Minister does not have the information, would

he kindly find out whether these companies 
or the persons with whom the agreement 
has been entered into have any credibility at 
all?

Further, the hon. Minister was good 
enough to say that he is making enquiries 
and that he has asked the Reserve Bank to 
give the report. I woukJ like to know how 
much time it will take to place this report 
because it is a very important matter. May I 
know whether he can place the report within 
a week, so that we can further examine this 
matter?

PROF. MADHU DANDAVATE: Sir. I will 
only inform the hon. Member that a London 
Branch of the Punjab National Bank had 
given a loan to M/s. Esal (commodities) 
Limited in London owned by Shri Rajendra 
Sethia. {Interruptions) Sir, I can utter his 
name only with my normal tone. Already 
enquiries are being made. The Punjab Na
tional Bank had already sent the report. Shri 
Kundu's letter is also in our posseseton. The 
name which has been mentbned, is also in 
our possession. We have asked the Re
serve Bank to look into the matter. I cannot 
give a false assurance th^ within a week I 
will lay it on the table of the House because 
on 19th, the Budget is to be presented. 
Therefore give me some time — relaxatbn 
from the Budget discussion — and I assure 
you that in this very Budget Session, I will lay 
the findings on the table of the House.

Rangarajan Committee on Computeri
sation of Banks

*65. SHRI SHANKERStNGH 
VAGHELA:

SHRI L.K. ADVANI:

Will the Minister of FINANCE be pleased
to state:

(a) whether the Reserve Bank of India 
had constituted the Rangarajan Committee 
on Computerisation in tonksto examine the 
impact of computerisatk>n on customer sen̂ >


